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 [Shri  Dinen  Bhattacharyya]
 4millowhers  also  have  to  pay  more

 MR,  DEPUTY-SPEAKER:  He
 continue  on  Monday.

 Now  we  take  up  the  Private  Mem-
 bers’  Business.

 will

 5  hrs.
 RIVER  CORPORATION  BILL*—
 SHRI  R.  P.  ULAGANAMBI  (Vel-

 lore):  I  beg  to  move  for  leave-  ‘to
 introduce  a  Bill  to  provide  for’  the
 establishment  of  River  Corporation
 for  the  regulation  and  development  of
 Inter-State  rivers  and  river  valleys.

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 ‘That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  the
 establishment  08  a  River  Cor-
 poration  for  the  regulation
 and  development  of  Inter-
 State  rivers  ang  river
 valleys.”

 The  motion  was  adopted.

 SHRI  R.  P.  ULAGANAMBI;  I  in-
 troduce  the  Bill

 MR.  DEPUTY-SPEAKER:  Shri  Bho-
 gendra  Jha—he  is  not  here.

 5.0  ‘hrs.
 NATIONAL  RIFLE  TRAINING  SCHE-

 ME  BILL

 By  Shri  S.  C.  Samanta—contd.

 MR,  DEPUTY-SPEAKER;  Now,  we
 take  up  further  consideration  of  the
 Bill  of  Shri  Samanta  to  provide  for
 compulsory  training  in  rifle-shooting-

 Shri  B.  R.  Shukla
 SHRI  B.  R.  SHUKLA  (Bahraich)

 The  aims  and  objects  of  this  Bill  are
 no  doubt  very  attractive  and  alluring.
 They  are  also  laudable.  But  I  am
 afraid  I  have  to  oppose  the  passage  of
 this  Bill  on  the  ground  of  its  practical
 difficulties  because  the  Bill  envisages
 that  there  should  he  a  provision  for
 compulsory  training  in  rifle-shooting.
 We  are  aware  of  many  provisions,
 compullery  in  nature.  In  the  Constt
 tution  itself  we  have  provided  in  the
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 Chapter  on  directive  principle  that
 there  shoulg  be  a  free  and  comnpulséry
 primary  education  throughout  the
 length  ang  breadth  of  the  country.
 But,  even  after  a  lapSe  of  25  yearg,
 this  basic  and  elementary  require-
 ment  of  the  country  hag  not  been  ful-
 filled  because  of  financial  anq  cther
 considerations  Now,  therefore,  my
 submission  is  that  if  this  Bill  is  pass-

 d,  then  the  State  would  have  to  re-
 quire.  a  huge  financijal  allocation  for
 imparting  this  training  because  per-
 sons  between  the  ages  of  8  and.  30
 years  are  required  to  be  compulsorily
 imparteq  training  in  rifle-shooting.
 Now,  wherefrom  would  such  huge  re-
 sources  come?  Already  we  have
 reached  the  point  of  saturation  in  the
 matter  of  taxation.  We  have  not
 been  able  to  provide  two  square  meals
 a  day  to  the  teaming  millions  of  this
 country.  We  have  not  been  able  to
 provide  sufficient  clothing.  We  have
 not  been  able  to  provide  primary
 education  So,  when  these  ,  basic
 necessities  have  not  been  fulfilled  on
 account  of  financial  stringency,  then
 to  say  that  there  should  be  a  proyj-
 sion  for  compulsory  training  in  rifle-
 shooting  would  be  an  idle  dream.

 Now,  the  second  apprehension  which
 occurs  to  my  ming  is  the  problem  of
 law  and  order.  Already,  when  there
 is  4  training  which  can  be  designated
 as  paramilitary  drills  ahd  when  the
 country  is  in  a  state  op  turmoil  and
 disorder  because  of  the  lathi  training
 and  for  which  an  amendment  to  place
 a  bar  has  been  brought  in  the  Indian
 Penal  Code  during  the  last  session,
 then,  if  the  people  are  imparted  train-
 ing  to  handle  rifles,  tnere  would  be
 chaos  in  the  country  in  the  present
 set-up.  That  is  my  apprehension.

 Therefore,  my  submission  Is  that
 there  should  be  3  provision  for  {n-
 creasing  the  number  of  rifle  clubs  and
 they  should  he  voluntary  in  nature
 and  there  should  be  put  restrictions
 on  the  membership  of  those  clubs.
 Only  desirable  éléments  should  be
 :ceepted  and  admitted  at  members  of

 Extraordinary  Part  If.  section  2
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 these  voluntary  clubs.  We  have  a
 scheme  of  NCC  for  training  the  youth
 in  the  military  science  in  the  different
 Universities.  There  also,  on  account
 of  ‘the  inadequacy  of  funds,  all  the
 student  of  the  Universities  or  colleges
 have  not  been  able  to  receive  military
 training.  Then,  how  can  be  a  full-
 ftedged  scheme  of  imparting  traiping
 to  all  and  sundry  in  this  country  for
 persons  between  thea  ages  of  8  and
 30  years?

 Therefore,  while  appreciating  the
 concern  of  the  véry  senior  Member
 who  has  introduceg  this  Bill  ang  while
 appreciating  the  laudable  motive  be-
 hind  it  ang  the  intention  behind  this
 Bill,  I  am  afraid  that  we  have  not
 reached  that  stage  of  development  in
 this  country  where  the  passage  of  this
 Bill  is  at  all  desirable  ang  necessary.

 MR.  DEPUTY-SPEAKER:  Before  I
 call  the  next  speaker,  I  notice  that  this
 Bill  relates  to  the  Ministry  of  Defence
 and  also  there  is  a  letter  from  the
 Minister  of  Defence  dateq  i8th  July,
 972  through  which  he  informeq  the
 House  about  the  contents  of  the  re-
 commendation  of  the  President  for  the
 consideration  of  the  Bill.  But  I  do

 not  see  anybody  from  the  Ministry  of
 Defence  here.  How  can  we  go  on?

 ‘THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  I  am  here.

 MR.  DEPUTY-SPEAKER:  You  are
 not  from  the  Defence.

 SHRI  F,  H,  MOHSIN:  Part  of  it  re-
 lates  to  the  Home  Ministry  also  and
 as  the  Minister  of  State  in  the  Defence
 Ministry  was  otherwise  busy,  he  asked
 me  to  handle  it.

 SHRI  G.  VISWANATHAN  (Wandi-
 wash):  He  must  be  present  here.

 SHRI  F.  H.  MOHSIN:  There  is  some-
 thing  with  which  the  Home  Ministry
 is  also  concerned  because  the  Rifle
 Training  Scheme  which  Mr,  Samanta
 referre|  to,  pertains  to  the  Home
 Ministry.  So.  this  BIN  pertains  to  the
 Defence  Ministry  and  the  Home  Minis-
 try  as  well.  It  is  not  true  that  the
 Home  Ministry  has  nothing  to  do  with
 this  Bill.

 SHRI  6  VISWANATHAN.  We  have
 no  objection  to  Mr.  Mohsin  or  any
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 other  Minister  from  thé  Home  Ministry
 sitting  here.  in  the  «House.  .Our  '०७-
 jection  is'that-one  of  the  Ministers  of
 the  Ministry  of  Defence  shoulqg  have
 been  present  8  you  have  _  rightly
 pointed  out,

 ‘MR.  DEPUTY-SPEAKER:  I  have  not
 pointeq  out  anything.

 SHRI  G.  VISWANATHAN:  But
 somebody  from  the  Defence  Ministry
 should  be  present.  He  said  that  the
 Home  Ministry  also  is  concerned  with
 it.  We  have  no  objection  to  his  being
 present.

 MR.  DEPUTY-SPEAKER:  In  any
 case,  we  have  received  no  informa-
 tion  that  you  will  be  handling  the
 Bill,  although  I  have  no  objection  te
 your  handling  the  Bil.

 But  I  should  point  out  that  in  all
 cases  like  this  it  is  necessary  that
 the  Chair  or  the.  Speaker  should  be
 informed  that  the  responsibility  for
 this  particular  Bill  has  ७९९७  trans-
 ferred  from  this  Minister  to  that
 Minister,

 MR.  RANA.
 SHRI  M.  B.  RANA  (Broach):  I  rise

 to  oppose  this  Bill  I  accept  the  object
 of  the  Bill  that  every  man  in  India
 should  know  _  rifle-shooting  but  the
 compulsory  part  ef  it  is  the  most  ob-
 jectionable.  A  thing  is  learnt  more
 by  voluntary  methods  than  by  com-
 pulsory  methods,

 Rifle  is  a  weapon  whith  we  use  now
 im  the  place  of.spears,  arrows  or
 swords.  But  everybody  must  know
 how  to  handle  a  rifle.  The  method  of
 training  them  is  not  right  becouse
 making  anything  compulsory  makeg  it
 abhorrent  to  the  people  as  a  general
 rule.

 Rifle  training  is  already  being  given
 in  so;  many  fields,  for  example.  in  the
 Defence  Services,  then  in  the  Territo-
 rial  Army.  the  Home  yuards,  NCC
 and  the  Gram  Rekshuk  Dal.  ‘Men
 there  is  the  National  Rifle  Training
 Association  and  other  clubs  ang  they
 also  organize  civilian  rifle  training
 where  olementary  rifle  training  ts
 imparted.

 I  have  admired  the
 Which  this  Bil  is

 object
 introduced,

 with
 But



 263  National  Rifle

 [Shri  M.  B,  Rana]

 the  way  it  is  to  be  worked  out  is  not
 right,  I  request  that  Mr,  Samanta

 ‘shoulda  either  mend  the  Bill  or  with-
 draw  it  and  leave  this  to  voluntary
 organisations  like  the  Gram  Rakshak
 Dal  ete.  That  would  be  a  _  ‘wiser
 course  and  more  people  will  be  train-
 ed  in  that  way.  Thank  you.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  Mr,  Deputy-
 Speaker,  Sir,  I  have  heard  Mr,  S.  C.
 Samanta  and  other  hon.  Members  who
 have  actively  participated  in  the  dis-
 cussion  on  this  Bill  which  has  got  a
 very  laudable  object  of  training  the
 civilians  ip  the  rifle  training  so  that
 they  could  form  a  second  line  of  def-
 ence  and  with  a  view  to  strengthening
 and  invigorating  the  youth  of  our
 country.

 Sir,  there  cannot  be  any  other  opini-
 On  as  far  ag  the  object  of  the  Bill  is
 concerned.  Mr.  Samanta  has  men-
 tioned  this  in  the  Statement  of  Objects
 870  Reasons  for  this  Bill.  He  said  he
 has  brought  forward  this  Bill  with  a
 view  to  train  our  youth  within  the
 age  limits  of  20  and  30  years,  so  that
 they  could  form  a  ‘second  line  of
 Defence’  to  be  of  help  if  an  emergency
 arises.  And,  the  background  for  .  his
 bringing  forward  this  Bill  ig  this.  The
 aggression  of  the  Chinese  in  962  per-
 haps  still  haunts  his  memory.  In
 962  when  the  Chinese  committed  ag-
 gression  of  our  country,  he  feels,  we
 had  not  so  much  of  strehgth  to  coun-
 teract  the  aggression,

 Sir.  I  beg  to  differ  from  him.  India
 never  lagged  behind—either  in
 strength  or  in  numbers—in  counterac-
 ting  the  aggression  of  the  Chinese  in
 i962.  The  fact  of  the  matter  is  that
 the  aggression  was  surprising  and  also
 sudden,  which  was  never  expected  by
 India,  and  that  too,  thom  a  socialist
 country,  (Arn  hon.  Member:  So-called)
 so-called  socialint  eountry,  with
 whom  we  had  friendly  relations.  So,
 that  was,  if  I!  may  say  go,  rather  a
 surprise  attack.  It  was  a  stab  in  the
 buck  and  India  was  taken  unawares.
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 If  ahy  reverses  had  been  there  at
 that  time,  it  was  not  because  of  want
 of  sufficient  men  or  want  of  strength
 of  our  army.

 I  do  appreciate  the  mind  of  the
 Mover  of  the  Bill  that  we  have  to  be
 prepared  for  all  emergencies.  But  I
 would  like  to  point  out  that  at  pre-
 sent  we  do  have  such  organisationg  in
 our  country  to  train  our  youth.  For
 example,  we  have  got  the  Territorial
 Army  which  trains  our  youth  in  this
 line.  It  is  composed  of  citizens  bet-
 ween  the  ages  of  8  to  35.  It  gives
 training  to  citizens  who  volunteer  to
 receive  such  training  in  their  spare
 time.  In  the  event  of  any  national
 emergency  or  war,  they  may  be  called
 upon  to  bear  arms  for  the  defence  of
 the  country.  The  present  strength  of
 the  Territoria]  Army  is  59,000.  Added
 to  that,  we  have  got  the  N.C.C,
 (National  Cadet  Corps)  which  im-

 parts  military  training  to  the  able
 bodied  students  studying  in  schools
 and  in  colleges  and  also  the  universi-
 ties  and  its  aims  are  to  train  and
 develop  leadership  among  the  students
 and  builq  up  character  ang  comrade-
 ship  among  the  students  and  alse
 foster  the  ideals  of  service  and  to
 stimulate  interest  in  them  for  the
 defence  of  the  country  and  also  to
 build  up  a  sort  of  reserve  for  the
 armed  forces,  The  current  strength
 of  the  N.C.C.  in  the  senior  division
 is  of  the  order  of  6  lakhs.  In  the
 junior  division,  it  is  7  lakhs.  Thus  it
 can  be  seen  that  we  have  got  suffici-
 ent  number  of  people  undergoing
 training  in  the  senior  ang  junior  divi-
 sions  of  the  N.C.C.

 In  addition  to  this,  we  have  got  ?
 more  training  schemes  under  the
 Ministry  of  Home  Affairs  also.

 Hon.  Members  are  uware  that  we
 have  got  the  Home  Guards  Scheme
 also.  Under  the  Home  Guards  Sche-
 me,  there  is  a  provision  to  train  7
 lakhs  of  people  in  the  country.

 Hon,  Members  are  also  aware  that
 the  border  areas  are  also  given  train-
 ing  in  the  use  of  flre-wrms  wherever
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 we  have  got  borders  with  other  coun-
 tries.  This  is  the  position  as  far  as
 Home  Guards  are  concerned.

 Besides  this,  we  have  got  a  Civilian
 Rifle  Training  Scheme,  on  which  the
 Member  has  emphasised.  This  Civi-
 lian  Rifle  Training  Scheme  came  into
 force  in  954  consequent  on  a  Resolu-
 tion  having  been  passed  in  the  Lok
 Sabha  to  that  effect.  This  was  intend-
 eq  to  train  the  members  of  the  public
 on  the  uSe  of  fire-arms.  The  training
 was  to  be  given  under  the  supervision
 of  police  officers  at  police  stations.  The
 scheme  was  revised  in  the  year  1963.
 A  Central  Board  of  Civilian  Rifle
 Training  was  constituted  in  1964.  The
 period  was  3  years.  The  term  has
 expired  and  recently  a  new  Comrnittee
 is  being  appointed  and  orders  are
 being  issued  in  that  respect.

 26,000  rifles  of  0.22  bore  have  been
 importeq  and  supplieq  to  the  State
 Governments  for  this  training.  Upto
 the  eng  of  the  last  year,  64  lakhs  of
 persons  have  been  already  trained.

 Therefore,  from  all  these  existing
 schemes,  hon,  Members  will  appreciate
 that  there  are  enough  training  facili-
 ties  to  train  our  youth  in  the  Territo-
 rial  Army,  in  the  NCC  ang  in  the
 Home  Guards.

 So.  I  feel.  we  need  not  be  so  much
 anxious  about  our  second  lihe  of
 defence.

 And,  added  to  these,  we  have  got
 the  Border  Security  Force  also,  about
 which  hon.  Members  are  also  aware
 They  indeeq  played  a  prominent  role
 for  the  defence  of  our  country  in  the
 recent  conflict  with  Pakistan.

 T  need  not  mention  ahout  the
 Strength  of  our  army  so  much  now
 because,  ns  Is  known  to  everybody,
 they  have  shown  their  bravery  in
 every  direction,  both  in  the  enst  and
 the  west  during  the  recent  conflict
 with  Pakistan.
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 We  have  therefore  got  _  sufficient
 strength  to  counteract  any  attack  from
 any  country.  So,  Sir,  the  Members
 need  not  be  apprehensive  about  the
 second  line  of  defence.  We  are  al-
 ready  prepared.  We  have  got  suffi-
 Gient  strength  of  the  Indian  Army  to-
 counteract  any  attack

 While  I  do  appreciate  the  intention
 of  the  Mover  of  the  Bill  which  is  in-
 tended  for  the  security  of  the  country,
 to  train  our  youth  etc,  I  would  like
 the  Hon.  Mover  also  to  appreciate  the
 point  of  view  that  there  is  no  need  as
 such  at  present.  We  have  got  suffi-
 cient  strength  trained  personhnel  al-
 ready.  Youth  are  also  being  trained
 in  schools  and  colleges.  Citizens  also
 are  given  training  under  the  Rifle
 Training  Scheme.  Citizens  are  having
 scope  also  to  join  Home  Guards;  they
 can  join  the  Territorial  Army.  There-
 fore,  there  are  enough  facilities  for
 those  who  desire  and  there  is  no  need
 for  compulsory  recruitment  or  com--
 pulsory  military  training.

 AN  HON.  MEMBER:
 colossal  expenditure.

 There  will  be

 SHRI  F.  H.  MOHSIN:  Apart  from
 expenditure,  I  do  not  think  it  is  neces
 sary  because  I  qo  not  think  that  any
 apprehension  should  go  round  in  the
 country  to  the  effect  that  there  is
 something  ahead,  that  some  dangers
 will  arise  for  us  and  therefore  we  are
 preparing  for  such  an  act  now  and  all
 that.  Let  not  that  impression  go  round
 because  it  would  involve  huge  training
 in  the  country.  I  assure  hon,  Members
 that  there  need  be  no  worry  as  far  as
 the  security  of  the  country  is  concern-
 ed.  As  far  as  the  ‘efence  of  the
 country  is  concerned,  we  have  got  a
 very  strong  Army.  Navy  and  Air
 Force.  Our  youth  are  also  trained.
 Once  they  are  trained  in  the  use  of
 rifles,  we  have  to  keep  on  training
 them.  Otherwise,  after  many  years.
 if  they  do  not  handle  the  mfle,  they
 may  forget.  For  example,  I  was  imy-
 scl  a  member  of  the  (University  Offi-
 cers’  Training  Corps  in  my  college
 days,  because  the  NCC  senior  division
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 {Shri  F.  H.  Mohsin]
 -was  called  the  UOTC  or  the  UTC  at
 ‘that  time.  But  after  I  left  the  college,
 I  have  not  handled  a  rifle,  and  I  do  not
 know  whether  I  shall  be  able  to  handle
 it  again.  What  I  mean  to  say  is  that
 once  a  person  has  got  the  training,  he
 has  got  to  keep  up  the  training  For
 instance,  if  my  hon,  friend  Dr.  Karni
 Singh  leaves  off  the  practice  for  some
 time,  I  do  not  think  that  he  would  be

 -so  aceurate  in  his  shooting,  and,  so,
 he  will  have  to  keep  up  the  training
 80  that  he  would  be  well  up  in  it  all

 ‘the  time.  Apart  from  the  expenditure
 ‘that  this  may  involve,  it  is  not  neces-

 sary  at  the  present  moment.

 ‘I  do  not  dispute  the  sincerity  be-
 ‘hind  this  Bill  or  the  spirit  behind  the
 Bill.  If  need  be,  if  such  an  emergency
 arises,  if  any  such  occasion  arises,  we

 “may  certainly  consider  bringing  such
 a  Bill,  but  at  the  present  moment,  I
 do  not  think  that  it  is  necessary  and,

 ‘therefore,  I  would  appeal  to  the  hon.
 Mover  to  withdraw  this  Bill

 SHRI  S.  C.  SAMANTA  (Tamluk):
 I  am  astonished  to  hear  the  hon.  Minis-
 ter  asking  me  to  withdraw  the  Bill.
 He  has  just  now  referreg  to  the  Lok
 Sabha  resolution  of  1954.  That  was
 My  resolution  as  amended.  The  Gov-
 ernment  of  that  day  under  the  Minis-
 tership  of  the  Home  Minister  Dr,  Katju
 had  accepted  it.  What  he  said  at  that
 time  and  what  the  present  hon.  Minls-
 ter  has  saiq  are  to  be  compared  with
 éach  other.  My  hon.  frieng  Dr.  Karni
 Singh  was  present  at  the  time  of  the
 debate  on  my  resolution  in  954  and
 he  would  recall  what  had  happened
 I  have  moveg  this  Bill  only  with  the
 intention  that  some  items  should  be
 codified  and  brought  in  the  form  of  a
 Bill.  The  idea  has  been  accepted  by
 Government.  The  NCC  was  there,  the

 ‘Home  Guards  were  ‘there  ang  every-
 thing  else  wns  there.  Ang  yet  this
 resolution  wag  passed.  The  resolution
 read  ag  follows:

 “This  House  is  of  opinion  —  that
 With  2  view  to  inculcate  discipline,
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 markmanship,  initiative,  anq  leader-
 ship  in  the  youth  community,  Gov-
 ernment  shoulg  immediately  provide
 all  proper  and  practicable  facilities
 to  rifle-training  institutions  in
 India.’’.

 This  was  the  resolution  passed  in
 1954.  In  1963,  the  civil  rifle-training
 scheme  was-  renovated,  as  the  hon.
 Minister  was  just  telling  us.  I  wanted
 to  codify  that  renovateq  scheme  and
 nothing  else.  Some  of  my  friends
 who  were  speaking  about  expenditure
 said  that  there  would  be  further  ex-
 penditure  and  we  would  not  have  the
 hecessary  money  for  it.  As  Members
 of  Parliament,  we  know  how  much  we
 spend  on  the  Defence  and  Home  Minis-
 tries.  If  there  be  necessity,  money
 will  come  as  it  is  coming  now.

 My  intention  was  to  have  a  central
 board  for  the  training  seheme.  That
 Central  board  ang  Central  scheme  were
 formed  in  3954  after  the  resolution
 was  passed.  State  Boards  were  also
 to  be  formed,  but  I  think  there  are
 no  State  Boards.

 As  regards  the  civilian  people,  it  is
 necessary  that  they  should  keep  on
 being  traineg  for  years  fo  come.  They
 will  be  given  training  for  six  months,
 and  after  that  they  will  know  now  to
 handle  the  rifle,  and  when  ernergency
 comes,  they  will  be  called  and  all  at
 once  they  will  join  ang  wage  the  war.

 With  this  end  in  view,  I  wanted  to
 codify  the  civil  rifle-training  associa-
 tion.  If  Government  think  that  the
 things  that  were  mentioned  in  the  re-
 solution  are  being  carried  out,  I  shall
 be  the  first  man  to  withdraw  my  Bill.
 If  Government  take  the  responsibility
 to  see  that  civilian  people  will  be  cal-
 leq  and  they  wil)  be  helped  to  go  to
 the  rifle-training  institutions,  then  I
 shall  have  no  he  itation  in  withdrawing
 the  Bill.  If  siMficient  nssurnnee  is
 given  to  me  that  the  things  that  I  have
 mentioned  in  the  Bill  would  be  taken
 up  by  Governmint,  Tam  prepared  to
 withdraw  the  Boll.
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 SHRI  F.  प्र.  MOHSIN:  As  I  have
 mentioneg  already,  the  central  board
 hasbeen  formed,  and  we  have  request-

 -ed  the  State  Governments  also  to  form
 such  State  Boards.  There  is  no  bar

 ‘to  any  citizen  being  ‘traineg  in  the  use
 of  rifles.  We  do  not  bar  any  citizen
 from  going  to  a  rifle  training  institu-
 ‘tion  ang  enlist  himself  as  a  member
 ang  get  himself  trained.  But  what  we
 do  not  want  is  compulsory  to  train
 every  youth  between  the  ages  of  20
 and  30.  We  do  not  want  the  element
 of  compulsion  that  everybody  will  have
 to  get  himself  trained  in  the  use  of
 rifles.  Certainly,  these  institutions  are
 ‘there  to  welcome  them  and  give  train-
 ing  to  whosoever  wants,

 ‘MR.  DEPUTY-SPEAKER:  Before  I
 ascertain  from  Shri  S.  C.  Samanta
 whether  he  would  like  to  withdraw  the
 Bill  or  not,  I  shall  first  put  the  amend-
 ments  to  the  motion  for  cOnsideration
 to  the  vote  of  the  House  8700  dispose
 them  of  first.

 The  question  is:

 “That  the  ‘Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  3lst  March,  1973.”

 The  motion  was  negatived.

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is

 “That  the  Bill  to  provide  for  com-
 pulsory  training  in  ‘ifle-shooting  to
 all  able-bodieg  citizens  between  the
 age  of  twenty  and  thirty  years,  be
 referred  to  a  Select  Committee  con-
 sisting  of  0  members,  namely,  Shri
 s.  M.  Banerjee,  Shri  Dharnidhar
 Basumatari.  Shri  Jyotirmoy  Bosu.
 Shri  M.  C.  0889.  Shri  Samar  Guha.
 Shri  Shyam  Sunder  Mohapatra,  Shri
 S.  M.  Siddayya,  Shri  Shankar  Dayal
 Singh.  Shri  Atal  Bihari  Vajpayee,
 and  Shri  Subodh  Hansda,  with  ins-
 tructions  to  report  by  the  last  day
 of  the  second  week  of  the  next  ses-
 sion.”.(5)

 The  motion  was  nagatived.,
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 MR,  DEPUTY-SPEAKER:  Does  Shri
 85.  Cc  Samanta  want  to  withdraw  his
 Bill.

 ‘SHRI'S.  C.  SAMANTA:  I  beg  leave
 of  the  House  to  withdraw  my  Bill.

 MR.  DEPUTY-SPEAKER
 tion  is

 The  ques-

 “That  leave  be  granted  to  Shri  S.
 C.  Samanta  to  withdraw  the  Bill  to
 ‘provide  for  compulsory  training  in
 ‘rifle-shooting  to  all  able-bodied  citi-
 zens  between  the  age  of  twenty  and
 ‘thirty  years”.
 The  motion  was  adopted.

 SHRI  8.  C.  Samanta:  I.  withdraw
 the  Bill.

 ——
 5.28  hrs.

 CONSTITUTION  (AMENDMENT)
 BILL

 (Amendment  of  Eighth  Schedule)

 ‘DR.  KARNI  SINGH  (Bikaner):  Mr
 Deputy-Speaker,  Sir,  I  consider  it  &
 unique  honour  to  have  the  opportunity
 Once  again  to  ihtroduce  a  Bill  to  get
 recognition  for  the  Rajasthani  langu-
 age  and  to  have  if  placed  on  the
 Eighth  Schedule  in  its  rightful  place.
 In  1967-68,  I  had  brought  forward  a
 similar  Bill  before  this  House.

 I  am  very  happy  to  say  that  since
 the  last  time  I  had  brought  forward
 my  Bill  before  the  House,  the  Sahitya
 Akadami  has  recogniseg  Rajasthani  on
 a  par  with  the  other  languages  of
 India.  I  believe  that  this  happened
 last  year,

 I  would  Uke  at  the  very  outset  to
 clarify  my  position.  I  am  one  of  those
 who  want  to  gee  that  Hindi  becomes
 the  lingua  franea  of  India,  ang  thot
 each  and  every  citizen  of  Ibdia  learn
 roy  speak  Hindi.  T  shoula  like  to  see
 Hindi  as  the  link  language.  When  ६


